
 9  Papers  Laid

 (1)  -  copy  of  the  Aircraft  (Third

 Amendment)  Rules  194  (Hindi
 and  English  versions)  published  in

 Notification  No  69  १  610  (E)  in

 Gazette  of  India  dated  the  14th.

 August  1984,  under  section  14A_  of

 the  Aircraft  Act,  1934,  together
 with  an  explanatory  note,  [Placed
 in  Library,  See  No.  LT  8680/84].

 (2)  A-copy  of  the  Air-India  Employees
 Service  (Amendment)  Regulations,

 1984,  (Hindiand  English  versions)

 published  in  Notification  No,  HQ/
 10:53  (C)  in  Guzette  of  India

 dated  that  14th  April  1984,  under

 sub-section  (4)  of  section  45  of  the

 Airc  Corporations  Act,  1953,  to-

 gether  with  an  examplanatory  note.

 [Placed  in  Library.  See  10.  17

 8681/84).

 Statement  Correcting  reply  to  USQ  No.1308

 dt  31.7,1984  and  giving  reasons  for

 delay  in  correcting  the  reply

 THE  MINISTER  OF  STATE  ।1  THE

 DEPARTMENT  OF  PETROLEUM  IN  THE

 MINISTRY  OF  ENERGY  (SHRI  GARGI

 SHANKAR  MISHRA)  :  ।  beg  to  lay  on  the

 Table  a  statement  (Hindi  and  English
 versions)  (i)  correcting  the  reply  given  on  the

 3151  ४,198  4  to  Unstarred  Quession  number

 1308  by  Dr.  Subramaniam  Swamy,  1e.

 regarding  appointment  of  ।.  ।  6  Dealers  in

 Eastern  Suburbs  of  Bombay  by  Hindustan

 Petroleum  Corporation  Limited  and  Bharat

 Petroleum  Corporation  Limited  and(ii)  giving
 reasons  for  delav  मं  correcting  the  reply.

 [Placed  in  Library.  See  No  LT-8682/84].

 Notification  undsr  Industries  (Development
 and  Regulation)  Act,  1951

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  0t  INDUSTRY  (SHRI

 PATTABHI  RAMA  RAQ)  :  ।  beg  to  lay  on

 Table  a  copy  of  Notification  No,  90  592(E)

 Hindi  and  English  versions)  publised  in

 Gazette  of  India  dated  the  10th  August,

 1984  regarding  extension  of  period  of  take

 over  of  management  of  Messrs  Indore  Textiles

 Limited  ,Ujjain  (Madhya  Pradesh)  beyond

 five  years,  under  sub-section  (2)  of  section

 18AA  of  the  Industries  (Development  and

 Regulation)  Act,  1951,  [Placed  ino  Library.

 See  No.  LT-8683/84].

 BHADRA  3,  1906  (SAKA)  Messages  from  ।  10

 Cofnage  (Standard  Weight  and  Remedy  ०

 round  Shape  Coins  of  Fifty  paise  contain-

 ing  Copper  75  PER  CENT  and

 Nickel  25  percent)  Rules  1984.

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  JANAR-

 DHANA  POOJARY)  :  1  beg  to  lay  on  the

 Table  a  copy  of  the  Coinage  (Standard

 Weight  and  Remedy  of  round  shape  coins

 of  fifty  paise  containing  Copper  75  PER

 CENT  and  Nickel  25  PER  CENT)  Rule:,
 1984  (Hiadi  and  English  versions)  published
 in  Notification  No,  S  0  2505  in  Gazette  of

 India  dated  the  4th  August,  1984,  under

 sub-section  (3)  of  section  21  of  the  Coinage
 Act.  1906,  [Placed  in  Library.  See  No.  LT-

 8684/84]

 12.11  brs,

 MESSAGES  FROM  RAJYA  SABHA.

 SECRETARY-GENERAL :  511,  |  have

 to  report  the  following  messages  received

 from  the  Secretary-General  of  Rajya
 Sabha  :-

 (i)  -10  accordance  with  the  provisions
 of  ru'e  111  of  the  Rules  of  proce-

 dure  and  Conduct  of  Bussiness  in

 the  Rajya  Sabha,  I  am  directed  to

 enclose  a  copy  of  the  copyright

 (Amendment)  1,  1984  which  has

 been  passed  by  the  Rajya  Sabha  at

 ifs  sitting  held  on  the  23rd  August,

 1984,”

 (i!)  ,,[n  accordance  with  the  provisions
 of  rule  ।  0  the  Rules  of  proce-

 dure  and  Conduct  ४  Business  in  the

 Rajya  Sabha  ‘I  am  directed  to  ८

 close  a  copy  of  the  Administrative

 Tribunals  Bill,  1984,  which  has

 been  passed  by  the  Rajya  Sabha  at

 its  sitting  held  on  the  23rd  August,

 1984.”

 (iii)  “In  accordance  with  the  provisions

 of  rule  ।  o  the  Rules  of  proce-

 dure  and  Conduct  of  Business  in

 the  Rajya  Sabha.”  1  am  directed  to

 enclose  a  copy  of  the  Family  Courts


